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Title: Introduction of the Pension Fund Regulatory and Development Authority Bill, 2011.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA): Madam, on behalf of my senior
colleague, Shri Pranab Mukherjee, I beg to move for leave to introduce a Bill to provide for the establishment of an
Authority to promote old age income security by establishing, developing and regulating pension funds, to protect the
interests of subscribers to schemes of pension funds and for matters connected therewith or incidental thereto.

MADAM SPEAKER: Motion moved:

"That leave be granted to introduce a Bill to provide for the establishment of an Authority to promote old age
income security by establishing, developing and regulating pension funds, to protect the interests of
subscribers to schemes of pension funds and for matters connected therewith or incidental thereto."

SHRI BASU DEB ACHARIA (BANKURA): Madam, I am demanding Division on this Bill.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): Why are you creating problem for the introduction of the Bill?

SHRI BASU DEB ACHARIA : We oppose the introduction of the Bill.

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF SCIENCE AND TECHNOLOGY AND MINISTER OF EARTH
SCIENCES (SHRI PAWAN KUMAR BANSAL): On what ground? What have you said?

SHRI BASU DEB ACHARIA : No, I have not said but in the voting we want a Division. I have not given notice to oppose but
instead of taking voice vote, we want a Division.

MADAM SPEAKER: You have not given notice to speak on this.

SHRI BASU DEB ACHARIA : Madam, notice is not necessary. That is why, we have asked for a Division. We are opposing
introduction of the Bill and I am asking for a Division instead of voice vote.

MADAM SPEAKER: All right.
Now, voting has to be by Division. Let the Lobbies be cleared--

MADAM SPEAKER: Now, the Lobbies have been cleared.

SHRI PAWAN KUMAR BANSAL : Madam Speaker, kindly permit me to speak on this for a minute. Rule 72 says that:

"If a motion for leave to introduce a Bill is opposed, the Speaker, after permitting, if he thinks fit, brief
statements from the member who opposes the motion and the member who moved the motion, may, without
further debate, put the question:

Provided that where a motion is opposed on the ground that the Bill initiates legislation outside the legislative
competence of the House, the Speaker may permit a full discussion thereon:"



He has not made any point as to on what ground he is opposing it. He just said that he opposes it. Then we will argue. We
will speak on that.

SHRI BASU DEB ACHARIA : I just want to know how many are in favour and how many are against. All that you have said
is needed when one opposes the introduction of the Bill, it is not needed for voting.

SHRI PAWAN KUMAR BANSAL: The hon. Member should have got up before that to make his point as to why he is
opposing the Bill. He has to give his reason and the Government will give its reason.

SHRI BASU DEB ACHARIA : It is not necessary for pressing for a division.
SHRI PAWAN KUMAR BANSAL: It is. I am talking of introduction.
SHRI BASU DEB ACHARIA : Any Member has got the right to ask for a division.

SHRI PAWAN KUMAR BANSAL: You are voting on such an important thing to sideline the rules. You are voting to sideline
the rules.

SHRI BASU DEB ACHARIA : Instead of voice vote, we have asked for a division to record our voting.
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SHRI BASU DEB ACHARIA : The Lobbies have been cleared now. There should be no other business except voting.
SHRI PAWAN KUMAR BANSAL: The Lobbies have been cleared, but the division has not taken place.

SHRI BASU DEB ACHARIA : Now, no other business can take place.

SHRI PAWAN KUMAR BANSAL: You are relying on rules now. What rules are you talking about?

SHRI V. NARAYANASAMY : Madam, he has to give the reason as to why he is opposing it. He should explain whether the
Government has got the legislative competence or not. The Government has got the legislative competence.
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SHRI V. NARAYANASAMY: He has to tell this august House under what rule, he is opposing. Madam, he cannot get up and
say that he is opposing unless and until he gives reasons...(Interruptions). What are you talking? You are a very senior
Member of this Housea€| (Interruptions)

MADAM SPEAKER: Nothing is going on record. Hon. Minister, please tell me what is your point of order.
(Interruptions) 4€; »

SHRI PAWAN KUMAR BANSAL: Madam, my respectful submission is that when the introduction of a Bill is opposed by any
Member, the hon. Member opposing the introduction of the Bill has to give his grounds for opposing the Bill. If he is
opposing on the ground of legislative competence, the rules are clear to that effect. I will just read Rule 72 once again for
the benefit of hon. House.

"If a motion for leave to introduce a Bill is opposed, the Speaker, after permitting, if he thinks fit, brief
statements from the member who opposes the motion and the member who moved the motion, may, without
further debate, put the question:

Provided that where a motion is opposed on the ground that the Bill initiates legislation outside the legislative
competence of the House, the Speaker may permit a full discussion thereon:"

AN HON. MEMBER: You read Rule 72(2) also.



SHRI PAWAN KUMAR BANSAL: That is different. Should I read it? It says:
"Notice to oppose introduction of a Bill shall be addressed to the Secretary-General specifying clearly and

precisely the objections to be raised and given by 10.00 hours on the date on which the motion for leave to
introduce the Bills is included in the list of business."

SHRI BASU DEB ACHARIA : Now, why is voting required Mr. Bansal? There are two types of voting. One is voice vote and
another is Division...(Interruptions)

SHRI PAWAN KUMAR BANSAL: Madam, voting comes later. Of course, I say that when there is opposition to the
introduction, it will entail voting...(Interruptions). You are opposing this. This raises a very important point. The theory that
the hon. Member is putting across is that one does not have to oppose to the Bill as such but at the time of voting, you just
say — no. But that is not provided for. That is not the position. Madam, the opposition is to the introduction of the
Bill...(Interruptions). Therefore, it was essential that before saying 'no' to it, they should have given the reasons for
opposing the Bill. There can be no opposition without giving reasons...(Interruptions).

MADAM SPEAKER: Please take your seat.
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MADAM SPEAKER: Hon. Members, the Member cannot oppose the introduction of the Bill because he has not given prior
notice as per Rule 72. The Member is asking for division and I am allowing it.

Now, the Lobbies are cleared.

SECRETARY-GENERAL: Kind attention of hon. Members is invited to the following points in the operation of the Automatic
Vote Recording System:

1.  Before a division starts, every hon. Member should occupy his or her own seat and operate the system from that
seat only.

2. As may kindly be seen, the 'red bulbs above display boards' on either side of the hon. Speaker's Chair are already
glowing. This means the voting system has been activated.

3. For voting, please press the following two buttons simultaneously immediately after sounding of first gong,
namely,

(i)  One "red" button in front of the hon. Member on the head phone plate and
also
(i)  Any one of the following buttons fixed on the top of the desk of seats:
Ayes - Green colour

Noes - Red colour



Abstain - Yellow colour

4. Itis essential to keep both the buttons pressed till the second gong sound is heard and the red bulbs are "off".

Important: The hon. Members may please note that the vote will not be registered if both buttons are not kept
pressed simultaneously till the sounding of the second gong.

5. Please do not press the amber button during division.

6. Hon. Members can actually "see" their vote on display boards and on their desk unit. In case vote is not
registered, they may call for voting through slips.

MADAM SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for the establishment of an Authority to promote old age
income security by establishing, developing and regulating pension funds, to protect the interests of
subscribers to schemes of pension funds and for matters connected therewith or incidental thereto."
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MADAM SPEAKER : Subject to correctionx, the result of the Division is:

Yes : 115
Noes : 43

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA) : Madam, I introduce** the Bill.

MADAM SPEAKER: Now , the lobbies may be opened.
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